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Transport Report
cum-road bridge until it wag re- EAC AT A gsd aga v A £ |
ported the other day that some . ) a:q'f ..g
hitch was developing as the Centre wohi &1 gt qfar qar fafram daw<

was having second thoughts about 1T & | TF TYE 480 FATT AN T

being able or willing to find its t faq & oW &% 15,000 FF AT
share of the cost of the roag pro- ' &

ject. Even in relation to the  &TeAw a5 &%l § | A Fex ¥ ot
Emergency and defence prepara- A% TERT FT F1E TN AL Y GHT |

tions, there is something to be said e T T oy Hay

for a well-developed coastal high-
way. The sum involved, said to wgrgdt foamr <@ & S 33 it

mttre Io relntion o the bunegtsy L% TGS cfre vy & el o of
that would be drived from the aggd feaend | geTR ATa A ®
project that it would be nothing ¥l w1 gerAny foar 717

but penny wisdom to shelve it on

the plea of lack of financial re-

sources. There are bound to be a IITCAN AT : FEAAT  HEEY
number of economies in a Com- WOAT ST sprer frA owvhy TR
bined scheme of this kind rather

than building an exclusive rail-

way bridge now and later on con-

siructing a separate road bridge. 15.32 hrs.

I would be unwise and ulti-
mately wasteful to ignore this COMMITTEE ON PRIVATE MEM-
scheme at so late & stage might BERS' BILLS AND RESOLUTIONS

also go far to deepen a sense of re- Stxry-THIRD R
gional neglect’ P KPRy
Sir, 1 wish to appeal to our hom. oy . uthiah (Tirunelveli): I beg
Prime Minister and the hon. Minis-
ters of Finance, Transport, Rallways, “That thig House agrees with
and Planning that they should give the Sixty-third Report of the
due consideration for this bridge and Committee on Private Members'
sanction the project immediately. Bills and Resolutions presented
to the House on the 12th  April,
st qerare fag : (#0) : qursme 198s."
wEtET, ATEIT A qF FET-fT o t Mr. Deputy-Speaker: The question
. rfe 'S
w375 e n qﬁ‘ “Thay thig House agrees with
TITE TETET | ER AN gEei ¥ the Sixty-third Report of the
fag 20 fafegs o $ar mor, W& Committee on Private Members®
) Bills and Resolutions  presented
T 245 fafemr o oy LIl to the House on the 12th  April,
10 fafega e sy areT ¥ ST 1985."
w5 100 fafsas = & @ET R, Bhri Shree Narayan Das:  (Dar-
fra kA W v ¥ bhanga): I have yp amendment. 1
) i beg to move:
W a7 e & fr @y &% That at the end of the motion,
FT AT | ZiEge ¥ 9 CHT the following be added; namely,—
"Efqﬂ T 2 v 7z 97 W 8 ) “subject to the meodification that
A ges AR Haa s fiwaw 10 the tim&allc;l!ed foé' the Slsc(!.lc!‘!,mn
S of the islative Councils -
fufas =7 71 31 93 1 o S position) E‘Bill, 1962, he increased
T A ) by one hour.”
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Shri Harish Chandra Mathor
(Jalore): I support that amendment.

Shri P. C. Borooah (Sibsagar): 1
also support it

Mr. Deputy-Speaker: I am putting
#he amendment first to the vote. The
gquestion is:

That at end of the motion, the fol-
lowing be added, namely,—

“subject to the modification that
the time allotted for the discussion
of the Legislative Councily (Com-
position) Bill, 1962, be increased
by one hour.”

The motion was adopted.

Mr. Depuly-Speaker: So, 1 shall
now put the motion ag amended.

The question is:

“That thi; House agrees with
the Sixty-third Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 12th  April,
1965, subject to the modification
that the time allotted for the dis-
cussion of the Legislative Coun-
cils (Composition) Bill, 1962 be
increased by one hour.”

The motion was adopted.
Mr. Deputy-Speaker: Shri Nath Pai

—not here. Shri Siddiah.

15331 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new article 339A)

Shri Siddiah (Chamarajanagar): I
beg to move for leave to intmducg a
Bill turther to amend the Constitution
of India.

Mr. Depuly-Speaker: The question
h-

15, 1865 Code of
Criminal Procedure

(Amendment) Bill
“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India."

9444

The motion was ndopted,

Shri Siddiah: I introducet the Bill.

15.337 hrs.

CONSTITUTION (AMENDMENT)

BILL

(Omission of article 331)

ot 9o ®WTe ;reATE : (TATAAT):

ot wgEm, ¥ e v g fE
wfaaTy (davew) faaTE, 1694

] Agw  FY Y gqwfy & o

Mr. Depuly-Speaker: The gquestion
is, :

“That leave be granied to with-
draw the Constitution (Amend-
ment) Bill, 1964.

The motion was adopted.

it 7o 1o wrewTe : & O frATE
® AR FAT F

The Bill was withdrawn.

15.34 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL~—Contd.

(Amandment of sections 127, 128 and
129) by Shri Hari Vishnu Kamath
Mr. Deputy-Speaker: The House will

now take up further discussion of

the following motion moved by Shri

Hari Vishnu Kamath on the 2nd April,

1865:

*Published in Gazette of India
dated 15-4-63.
tIntroduced with the

Extraordinary, Part II.  Section 2.

recommenda tion of the President.



